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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

gcSeSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: jL\l of 2026/RG/LP Dated: \\ .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Ms. Anjum Kouser
D/O Mohd Kabir
R/O Sawari Tehsil Kotranka, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-01 -2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
Tb

\

(Sye& hi taba ussain)
Registrar Al istration

No: SS)8-\S /RG/LP D,t,d, \\ .02.2026

forwarded to the: -
Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette .

President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Anjum Kouser, Advocate

. .. ... for information and necessary action.

Copy
1

2
3.

4
5.

6.

7.

@\@WI

Regi£tiatJ\dninibtration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

k +c +c

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: E\b of 2026/RG/LP Dated: \\ .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Mr. Allan Shiblie
S/O Manzoor Ahmed Wani
R/O Kharpura Tehsil Banihal, District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-02-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

@

(SyedRiujtabX Hussain)
Registrar inistration

5536-LA?> RG/LP Dated: \\

Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Allan Shiblie, Advocate

. .. ... for information and necessary action.

No: 02.2026

4

5.

6.

7

Regis1 Lon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeScSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: iN\ of 2026/RG/LP Dated: \\ 02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Ms. Anisa Azam
D/o Mohd Azam
R/O Chandi Marh Poshana, Tehsil Surankote, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-03-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syl [ussain)uj ta
Registrar inistration

No: 5599 - SI /RG/LP D,t,d,

forwarded to the: -
Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Anisa Azam, Advocate

. .. ... for information and necessary action .

\\ .02.2026

Copy
1

2
3.

4
5.

6.

7

Regi FsFration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: i\\C of 2026/RG/LP Dated: \\, .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Ms. Ayushi Kher
D/O Om Prakash Kher
R/O H.No.50, Lane No.14, Sector 3, JDA Colony, Rajinder Nagar Bantalab,
District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-04-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syel >i\Hissain)
Registrar inistration

No; gS< 3 – <1 /RG/LP Dated : \\ .02.2026

forwarded to the: -
Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ayushi Kher, Advocate

. .. ... for information and necessary action

Copy
1

2
3.

4
5.

6.

7

K\d
Regis1 .dmirfistFation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeScSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: X~qQ of 2026/RG/LP Dated: \\ 02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Ms. Ambika Sharma
D/O Ram Murti Sharma

R/O W.No.13, Arli Hansali, Tehsil Katra, District Reasi

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-0 S-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syel iain)Tta
Registra ministration

No: g< Go - CI /RG/LP Dated: \\ 02.2026

Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ambika Sharma, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

;\ A\'

Registra Adminigtra’tion

a
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSe ';(

]

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: i\\a of 2026/RG/LP Dated: \\ .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Mr. Habib Ur Rehman
S/O Mohd Khursheed
R/O Kalaban Tehsil Mendhar, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-06-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

::„,
.dministration

@@

(Syel
Registrar

No: f< 48 -lg /RG/LP Dated: \\ .02.2026

Copy forwarded to the: -
Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Habib Ur Rehman, Advocate

. .. ... for information and necessary action.

1

2
3

4
5.

6.

7

Registl lon

@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

R R R

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: \\\a of 2026/RG/LP Dated: \\ 02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Mr. Harsh Sharma
S/O Jai Pal Sharma
R/O H.No.5, Lane No.05, Chandan Vihar Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-07-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
W 0'

(Syed ljtaba Hubsain)
Registrar inistration

02.2026(<qc - (3 Dated: X
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Harsh Sharma, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

mG
inistration

ar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 1961)

SeScSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: of 2026/RG/LP Dated: \\ .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Ms. Kanchan Janotra
D/O Kuldeep Jantora
R/O Ward No.06 near SBI Bank Budhi Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-08-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
fy4A\

(Syel ussain)la

Registrar .dministration

No: g< &LI- qI /RG/LP D,ted, \\ .02.2026

forwarded to the: -

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Kanchan Janotra, Advocate

. .. ... for information and necessary action.

Copy
1

2

3.

4
5.

6.

7

W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

'}e ?( nR

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: LS'(b of 2026/RG/LP D,t,d: \\ .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Ms. Kumari Chandrika
D/O Chanchal Singh
R/O Ladda, Tehsil Moungri, District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-09-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
tHB'

(Syel HUssain)u ita

Registrar AJministration

[ MkNo: g<q2 - qI RG/LP D,t,d, \I

Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Kumari Chandrika, Advocate

. .. ... for information and necessary action .

.02.2026

4
5.

6.

7.

.dm$1Regis1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSe AI

]
PROVISIONAL

ENROLLMENT

NOTIFICATION

~„ LSt of 2026/RG/LP Dated : \ \ .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Mr. Lakshav Bharti Proch
S/O Rahul Bharti
R/O Bharti Bhawan Mubarak Man(Ii Bazar, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-10-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

is :I;n )(Syed taba
Registrar A,dministration

/%No: <Go 6 - e>’t /RG/LP Dated :

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Lakshav Bharti Proch, Advocate

. .. ... for information and necessary action .

t\ .02.2026

4
5.

6.

7.

&bF;i no
Regis-trhI Adniinibtration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

R +cSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ XSI_ ,f2026/RG/LP D,t,d, \\ .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Ms. Mannu Bhagat
D/O Babu Ram
R/O Ranj ri Bagla, Rajinderpura Tehsil Vijaypur, District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-11-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syel Fab;Flu\siin)
Registrar inistration

„' (Gag- if _/RG/LP Dated: t\ .02.2026

Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mannu Bhagat, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

Regt 'ation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSc +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

,f 2026/RG/LP D,t,d, \\ .02.2026No: iS 3
It is hereby notified that vide High Court Order Dated 10.02.2026

Ms. Mehak
D/O Ashok Kumar
R/O Bhella Tehsil Bhella District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK- 12-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed tab; iain)
Registrar inist

No: <C' {C£a3 /RG/LP Dated:

Copy forwarded to the:
1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mehak, Advocate

. .. ... for information and necessary action.

1\ .02.2026

4

5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 1961)

SeRIe

PROVISIONAL
ENROLLMENT

NOTIFICATION

of 2026/RG/LP Dated: \\ .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Mr. Mohd Arif
S/O Manzoor Hussain

R/O Village Marhote Tehsil Surankote District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.J K- 13-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

RegistrarAdministration
No: < 62 tt - 31 /RG/LP Dated:

forwarded to the: -

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Arif, Advocate

. .. ... for information and necessary action.

\\ .02.2026

Copy
1

2
3.

4
5.

6.

7

tronRegisl
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSq

Iv
ENROLLMENT

NOTIFICATION

No: i St of 2026/RG/LP D,t,d, \\ .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Mr. Mohd Nawaz Mir
S/O Mohd Quresh
R/O Banola Tehsil Mendhar District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK- 14-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed Tt'abI ;sain)
Registra ministration

No: gC 39 -39 /RG/LP D,t,d, I\. .02.2026

2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association. Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

1. Principal District and Sessions Judge, Poonch

Mr. Mohd Nawaz Mir, Advocate
. .. ... for information and necessary action

Copy forwarded to the

4

5.

6.

7.

0'\\nd

Adrrfi ist'rationRegis1
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

gcSe '}{

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: ISC of 2026/RG/LP Dated: \\ .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Mr. Muhammad Ahsan Malik

S/O Mohd Ayaz Malik
R/O 763-A, Post Office Lane Subash Nagar, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-15-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Sye
Registrar inistration

No: fC tIa - Y;F /RG/LP D,t,d, II
Copy forwarded to the:
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Muhammad Ahsan Malik, Advocate

. .. ... for information and necessary action.

.02.2026

4
5.

6.

7.

Regi tion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSe eX

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: IS] of 2026/RG/LP Dated: \\ .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Ms. Natasha Singh
D/O Prakash Singh
IUO Ward No.9, Marta Nagrota, Tehsil Basholi, District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.J K- 16-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syel na )a FII
Registrar minist

No: < eye - <g /RG/LP Dated : t\ .02.2026

forwarded to the: -

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette .
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Natasha Singh, Advocate

. ..... for information and necessary action .

Copy
1

2
3.

4

5.

6.

7.

on
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSc+

PROVISIONAL
ENROLLMENT

NOTIFICATION

'> SQ of 2026/RG/LP Dated J_.02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Mr. Nitin Khajuria
S/O Naveen Chander Khajuria
R/O H.No. 21, Ward No .1, College Road, Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-1 7-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syel ma\Wu£s;in)
Registrar AdIninistration

No: <
forwarded to the: -

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nitin Khajuria, Advocate

. .. ... for information and necessary action.

<'e 6 - 63 /RG/LP D,t,d, tt .02.2026

4
5.

6.

7.

„.& b„.,.„
@2%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeRge

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Ign of 2026/RG/LP D,t,d, \\ .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Ms. Palvi Sharma
D/O Sudesh Kumar
R/O Main Bazar near Panchayat Ghar K. Nagrota, Tehsil Nagrota,
District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK- 18-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed taba pain

Registrar inistration

No, 566 V'- 71

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Palvi Sharma, Advocate

. .. ... for information and necessary action .

/RG/LP Dated: (1 02.2026

4
5.

6.

7.

Regi
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

RSc eX

ROVISIONAL
ENROLLMENT

NOTIFICATION

of 2026/RG/LP Dated: \\iCe,No: .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Mr. Pankaj Singh
S/O Shyam Singh
R/O Banichack , Tehsil Hiranagar, District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-19-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syel taba1 ussain
Registrar ministration

No: < £72 - it ? /RG/LP Dated: \\

Copy forwarded to the:
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette .
President, District Court Bar Association. Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Pankaj Singh, Advocate

. .. ... for information and necessary action

.02.2026

4

5.

6.

7.

Regi on
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

SeSe UK

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: IG\ of 2026/RG/LP Dated \\ .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Ms. Prakriti
D/O Amardeep Singh Raina
WO House No. 56, New Rehari, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-20-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
RTL

(Syl nabi1 .ussain)
Registrar inistration

No: <eRa - R7 /RG/LP Dated: \{ 02.2026

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association , Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and

. .. ... for information and necessary action.

Copy forwarded to the

also keeping record of the same.
Ms. Prakriti, Advocate

4
5.

6.

7.

Bb
RegiitFjFr Ad;ninis\tration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

q: ScSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ IQ:L ,f 2026/RG/LP Dated:J_.02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Ms. Roshni Nagalia
D/O Ashok Kumar Nagalia
R/O Allah, Tehsil Bishnah, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-21-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed
Registrar Administration

/g#No: gC &B-RS /RG/LP Dat,d,

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Roshni Nagalia, Advocate

. .. ... for information and necessary action

{\ .02.2026

4
5.

6.

7.

]:
Registi dmidist}ation



22

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: lk 3 of 2026/RG/LP Dated: \\ .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Mr. Raman Anand
S/O Pawan Anand
R/O H.No.204 Anand Bhawan, Resham Ghar Colony, Tehsil & District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-22-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
0

(Syedt jtaba':Hus*sain)
Registrar Administration

No: ge ? e r&63 ./RG/LP Dated : IF .02.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Raman Anand, Advocate

. ..... for information and necessary action.

4
5.

6.

7.

rita%I
RegisttHAdminiitAtion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSe ff

PROVISIONAL
ENROLLMENT

NOTIFICATION

ILbNo: of 2026/RG/LP D,t,d, \\ .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Ms. Sabra Mahroof
D/O Abdul Mahroof
R/O Salwah, Tehsil Mendhar, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-23-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
a\%@

(Syed tataba Hdsshin)

No: gIjok- tt /RG/LP D,t,d,

Copy forwarded to the:
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Poonch

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sabra Mahroof, Advocate

. ..... for information and necessary action

It .02.2026 L /7FF

4
5.

6.

7.

Mo7%
Registrbr Admihistration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

UKScic

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: >GS of 2026/RG/LP Dated: \\ .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Mr. Samar

S/O Jatinder Singh
R/O Ward No .1, Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-24-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed jtab£' Bu\ssain)
Regjstrar A_dministration

[ %No: (;+ t :- 19 /RG/LP Dated: \\ .02.2026

forwarded to the: -
Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association. Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Samar, Advocate

. .. ... for information and necessary action.

Copy
1

2
3.

4
5.

6.

7.

[%D

r AdniiniJtrationRegis1
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Seqe Uk

PROVISIONAL
ENROLLMENT

NOTIFICATION

,f2026/RG/LP Dated: \\ .02.2026No: }QC

It is hereby notified that vide High Court Order Dated 10.02.2026

Mr. Shamis Ul Rehman Khan
S/O Mohd Zahier Khan
R/O Khanater Dhargloon, Tehsil Balakote, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.J K-2 S-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syl ussa

Registrar 4dministration

No, g #2 .y? /RG/LP Dated,

Copy forwarded to the:
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shamis Ul Rehman Khan, Advocate

. ..... for information and necessary action .

\ 1 .02.2026

4

5.

6.

7.

B

Registr;kM,
@
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSe nk

I
ENROLLMENT

NOTIFICATION

Ik-\ ,f 2026/RG/LP Dated \I .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Ms. Shivali Rana
D/O Prem Nath
R/O V.P.O Diani, Tehsil & District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-26-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syel ma )a
Registrar inistration

No: S? ? a' Bg /RG/LP D,t,d,

Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shivali Rana, Advocate

. .. ... for information and necessary action.

\\ .02.2026

4
5.

6.

7.

Registr: .dm\list}ation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

gcSe '}e

PROVISIONAL
ENROLLMENT

NOTIFICATION

of 2026/RG/LP Dated: \\ ' .02.2026No: XGa

It is hereby notified that vide High Court Order Dated 10.02.2026

Mr. Swapnil Sharma
S/O Suresh Kumar Sharma
R/O Bhatyari, Tehsil Bishnah, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.J K-27-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
yeb

(syd .ujtaba\ Hussain)
Registrar Administration

& nkNo: SC?3£ -y:3 /RG/LP D,t,d, II. .02.2026

forwarded to the: -
Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu .
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Swapnil Sharma, Advocate

. .. ... for information and necessary action.

Copy
1

2
3.

4

5.

6.

7.

an
Regt dmin'isttation
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

';(SeSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

IQqNo: of 2026/RG/LP Dated: \\ .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Mr. Sankait Sasan
S/O Ashok Kumar Sharma
IUO 116, Village Dara Dullian, Tehsil Haveli, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.J K-28-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Sye1 Gba~Bus bain)
Registrar Administration

No: S?tIer- St /RG/LP Dated : \\. .02.2026

forwarded to the: -
Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sankait Sasan, Advocate

. .. ... for information and necessary action .

Copy
1

2
3.

4
5.

6.

7

(L@x
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

eASeSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

labNo: of 2026/RG/LP Dated: \\ 02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Mr. Udgeet Aradhya Koul
S/O Naresh Kumar Koul
WO 119 Garden Avenue, Canal Road, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-29-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Sye1 ©ab£ '#us\sain)
Registrar Administration

No.' SaS3 - gR /RG/LP Dated: \\

Copy forwarded to the:
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Udgeet Aradhya Koul, Advocate

. .. ... for information and necessary action.

02.2026

4
5.

6.

7.

mI:A’iq
Registrar Admin\stPation
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeScSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

of 2026/RG/LP Dated: \\ .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Mr. Wakar Ahmed Chowdhary
S/O Gulzar Ahmed
IUO Dhandkote, Ujhan, Tehsil Darhal, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.J K-30-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Sye1 jaba1 'IYuJsain)
Registrar inistration

No: SaGa -67 /RG/LP Dated: \\ ,02.2026

Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Wakar Ahmed Chowdhary, Advocate

. .. ... for information and necessary action

4
5.

6.

7.

RegistrFr Ad lst+ation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

k leSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: TEI) of 2026/RG/LP Dated: \ \ .02.2026

It is hereby notified that vide High Court Order Dated : 1 C2.2026

Mr. Amir Afzal
S/o Mohd Afzal Mir
R/o Soin Sadnar Tehsil Dangiwacha, District Baramulla

h-as been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.J K-31 -2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed
Registrar Administ

§
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Amir Afzal, Advocate

. .. ... for information and necessary action.

No: b'\\ \-) /RG/LP Dated: 11 . 02.2026

4

5.

6.

7.

@ R;

Admtr'ristr
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HI(,H ("OURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

gcSe nd

]

'ROVISIONAL
ENROLLMENT

NOTIFICATION

~„ :lr3 of 2026/RG/LP Dated : \ \ .02.2026

It is hereby notified that vide High Court Order Dated , 162.2026

Mr. Aayash Ali Mir
S/o Ali Mohammad Mir
R/o Baghwanpora Batwina Tehsil Wakoora, District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-32-2(J26 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed Tjtabi Hussain)
Registrar inistr

A
forwarded to the: -
Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Ganderbal
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aayash Ali Mir, Advocate

. .. ... for information and necessary action .

}l -\'\ /RG/LP D,t,d, \\ .02.2026SNo:

Copy
1

2
3.

4

5.

6.

7.

Regist;Mdmini\tration
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HIGH COURT OF JAMMU & IG\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

k +c +c

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: of 2026/RG/LP Dated : \\ .02.2026

It is hereby notified that vide High Court Order Dated 'lP:2.2026

Mr. Altaf J Khan
S/o Asrar Sultanpuri
R/o JE-26, Second Floor, Gupta Colony Malviya Nagar, Tehsil New Delhi,
District South Delhi
A/P A-11, Ham(lan Residency, Sozeith, Gouripora, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-33-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

WWb
(Syed'$Tujtaba Htissain)
Registrar inistr

~:
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Altaf J Khan, Advocate

. .. ... for information and necessary action.

No: 336- ba /RG/LP Dated: \\ 02.2026

4

5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

aI& nK UK

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: big of 2026/RG/LP Dated: \\ .02.2026

It is hereby notified that vide High Court Order Dated ' .162.2026

Mr. Aaqib Ashraf
S/o Mohammad Ashraf (;anai

R/o LaI Nagar Tehsil Chanapora, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-34-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

.,,a,:.„,
b

Copy forwarded to the:
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aaqib Ashraf, Advocate

. .. ... for information and necessary action.

'S tNo: 'X?itS - /RG/LP Dated : II .02.2026 & W/

4
5.

6.

7.

b£

“*"r-*"'T©
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+(+C nR

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Zi L of 2026/RG/LP Dated : J, 02.2026

It is hereby notified that vide High Court Order Dated . 162.2026

Mr. Abdul Basat
S/o Zahid Ali
no Burli Dogi Dawaran Tehsil Uri, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-35-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

.„Mh
Registrar AU"';'"B.02.2026N,.. <h\k-S

Copy forwarded to the:
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abdul Basat, Advocate

. .. ... for information and necessary action .

S /RG/LP Dated: it ,

4
5.

6.

7.

(

RegistrfFAdminiitration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSc o1K

PROVISION
ENROLLMENT

NOTIFICATION

No: dIR of 2026/RG/LP Dated: \\ 02.2026

It is hereby notified that vide High Court Order Dated IP,2.2026

Mr. Aaqib Assad
S/o Assad ullah Yatoo
R/o Badipora Tehsil Chadoora, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-36-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
Ga

ij taB(Syel ussain)
Registrar Axlministra jion

1/

No:\BVagi_/RG/LP D,t,d,

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association , Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aaqib Assad, Advocate

. ..... for information and necessary action.

\\ .02.2026

4
5.

6.

7
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)

gcSe UK

PROVISI
ENROLL

NOTIFICATION

J /oNo: of 2026/RG/LP Dated:_A .02.2026

It is hereby notified that vide High Court Order Dated 1 '102.2026

Mr. Asad Murtaza
S/o Mumtaz Hussain Attar

IUo Azadpora Tehsil Anchidora, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-37-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed laujtaba hu\ssain)
Registrar inistr

No: [
forwarded to the:
Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Asad Murtaza, Advocate

. .. ... for information and necessary action .

qC\ -( /RG/LP D,t,d, II'S .02.2026

Copy
1

2
3.

4
5.

6.

7

ab

Regi\st;Wmi'nNt;ati
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSe eX

PROVISIONAL
ENROLLMENT

NOTIFICATION

,f2026/RG/LP Dated: // .02.2026allNo:

It is hereby notified that vide High Court Order Dated : ,10: 2.2026

Mr. Ajaz Ahmad Bhat
S/o Ab Rashid Bhat
R/o Arrigutnoo Reshidpora Tehsil Pahloo, District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-38-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed Du:sain)taba1

Registrar in istra

02, 2026SR Gl :). C
Copy forwarded to the:
1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association, Kulgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ajaz Ahmad Bhat, Advocate

. .. ... for information and necessary action.

/RG/LP Dated.

4

5.

6.

7

O

A j\ $\>4
Regi'stiTr Admi istrat
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

nkSeSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

986No: of 2026/RG/LP D,t,d, // .02.2026

It is hereby notified that vide High Court Order Dated . ,1 D.: 2.2026

Mr. Burhan U Din Bashir
S/o Bashir Ahamd Thoker
R/o Gudoora, Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-39-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed taba isa

Registrar

Sq-\3.
Copy forwarded to the:
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association , Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Burhan U Din Bashir, Advocate

. ..... for information and necessary action.

No: & b /RG/LP Dated: LI , .02.2026

4
5.

6.

7.

aT
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

RIc +R

PROVISIONAL
ENROLLMENT

NOTIFICATION

N,: aQ ) of 2026/RG/LP Dated : 1 / .02.2026

It is hereby notified that vide High Court Order Dated „ 1082.2026

Mr. Hadi Mushtaq Dar
S/o Mushtaq Ahmad Dar
R/o Losedanow Tehsil & District Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-40-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order a
(Syed B lin)
Registrar A\dministra

§
Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association, Shopian.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Hadi Mushtaq Dar, Advocate

. .. ... for information and necessary action.

No: '\QqaL /RG/LP Dated: IF .02.2026

4

5.

6.

7.

RegistrahAdmiiistrat
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSe ':C

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ OaI– ,f 2026/RG/LP D,t,d, II .02.2026

It is hereby notified that vide High Court Order Dated ,,IO;2.20M

Mr. Imran Ali
S/o Ali Mohmmad Ganaie

R/o Ganie Mohalla Haigam Sopori Tehsil Khoie, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-41 -2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

; Abill)(Syed taba

Registrar Admilri

02.2026<;qq:\-
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Imran Ali, Advocate

. ..... for information and necessary action.

No: GbtlyRG/LP Dated:

4
5.

6.

7.

M
Regigtrajr AdministFa
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

RIc +X

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Da3 of 2026/RG/LP Dated : J .02.2026

It is hereby notified that vide High Court Order Dated .10-.2.2026

Mr. lshfaq Ahmad Malik
S/o Bashir Ahmad Malik

R/o Devbugh Tangmarg Tehsil Kunzer, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. J K-42-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order b~}@ T,+%
ljtaba HLs gain)

Registrar ;Ldministr
(

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President. District Court Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and

No: bb\.– bfI Dated : // .02.2026

also keeping record of the same.
Mr. Ishfaq Ahmad Malik, Advocate

. .. ... for information and necessary action.

/RG/LP

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

gcSe UK

PROVISIONAL
ENROLLMENT

NOTIFICATION

JayNo: of 2026/RG/LP Dated: t I .02.2026

It is hereby notified that vide High Court Order Dated . ,1 O,2.2026

Mr. Junaid Manzoor
S/o Manzoor Ahmad Salroo

R/o Shumhall Aishmuqam Tehsil Pahalgam, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-43-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syel 'ntab; }ssain)
Registrar inistratjon

(
forwarded to the: -
Principal District and Sessions Judge, Anantnag
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Mr. Junaid Manzoor, Advocate

. .. ... for information and necessary action.

tGbl & /RG/LP Dated, itNo: 02.2026

4
5.

6.

7

Ny Ed:h.„Regiltry Kdmi\r\

Wt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

R+c UK

PROVISIONAL
ENROLLMENT

NOTIFICATION

of 2026/RG/LP Dated: / / .02.202620 gNo:

It is hereby notified that vide High Court Order Dated ’ 102.2026

Ms. Munazah IVlanzoor

D/o Manzoor Ahmad Wagay
R/o Larnoo, Tehsil Larnoo, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-44-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Sye1 naa
Registrar Administrati

Q\r - L-A
forwarded to the: -
Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Munazah Manzoor, Advocate

. .. ... for information and necessary action.

RG/LP Dated: I J .02.2026GNo:

4

5.

6.

7

T”%isIrvat?
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: JOG of 2026/RG/LP Dated : t } .02.2026

It is hereby notified that vide High Court Order Dated .;1 & 2.2026

Ms. Mehak Amin
D/o Mohammad Amin
R/o Bilal Colony Qamarwari Tehsil Central Shalteng, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-45-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order UM tvC
(Syed Itmjtaba Hbsgain)
Registrar Administratjon

WGbL\T- 3 ) /RG/LP Dated: LI

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mehak Amin, Advocate

. .. ... for information and necessary action.

No: .02.2026

4
5.

6.

7.

Registr: dm
)4a'

Fstrbtion

hd
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + $$

PROVISIONAL
ENROLLMENT

NOTIFICATION

J 87No: of 2026/RG/LP Dated: tI .02.2026

It is hereby notified that vide High Court Order Dated . .10,2.2026

Mr. Musadiq Mushtaq Dantoo
S/o Mushtaq Ahmad Dantoo
R/o Chak Mohalla Malla Bagh Tehsil Kralgund Handwara, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-46-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

@
(Sye(fMujtaba Hussain)
Registrar A]ministratilonb

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Mr. Musadiq Mushtaq Dantoo, Advocate

. .. ... for information and necessary action .

§No: 633 _ /RG/LP Dated: II .02.2026

4

5.

6.

7.

inig
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

RIc ';(

PROVISIONAL
ENROLLMENT

NOTIFICATION

JooNo: of 2026/RG/LP Dated : / / 02.2026

It is hereby notified that vide High Court Order Dated . 162.2026

Mr. Mohammad Sahil Khan
S/o Muzaffar Ahmad Khan
R/o Pathan Colony Zakura Tehsil Hazratbal, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-47-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
hIA n=h,(Syed' &mba

Registrar 4dministra
GbR\ –
forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohammad Sahil Khan, Advocate

. .. ... for information and necessary action.

ba /RG/LP Dated:No: If .02.2026

4
5.

6.

7

Regis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

see +ve

PROVISIONAL
ENROLLMENT

NOTIFICATION

JagNo: of 2026/RG/LP Dated: II 02.2026

It is hereby notified that vide High Court Order Dated .10+2.2026

Ms. Mehandhi Yaseen
D/o Mohammad Yaseen Bhat
R/o Bongam, Fatehpora, Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. J K-48-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
,vCB'

(Syed ltaba lsJain)
Registrar Administrati.on

b,pr[(
forwarded to the: -
Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mehandhi Yaseen, Advocate

. .. ... for information and necessary action .

Q:St\I-SG /RG/LP D,t,d, r/ .02.2026No:

Copy
1

2
3.

4
5.

6.

7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

gcSe WR

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 290 of 2026/RG/LP Dated: tt 02.2026

It is hereby notified that vide High Court Order Dated ~ 10.2.2026

Mr. Nadeem Hamid
S/o Abdul Hamid Sofi
R/o War Mohalla Tehsil Chakloo, Tehsil & District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. J K-49-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed MILl\; Pain)
Registra inistration

No;(M&_of 2026/RG/LP W
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette .
President, District Court Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nadeem Hamid, Advocate

. .. ... for information and necessary action.

1/ .02.2026

4
5.

6,

7.

FC:

(>+U
.dmini\tr;tionRegi:
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

leSe +i

PROVISIONAL
ENROLLMENT

NOTIFICATION

DR /No: of 2026/RG/LP Dated: it .02.2026

It is hereby notified that vide High Court Order Dated ~lle't2.2026

Mr. Nawab Ali
S/o Mohd Amin
Ho Khardoon Shakar Tehsil Chiktan, District Kargil

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-50-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
qu b

(Syel [ujtabi nu\sain)

===’T""“"wN„ 66 (IS -l) /RG/LP D,t,d:

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette .

President, District Court Bar Association, Kargil.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nawab Ali, Advocate

. .. ... for information and necessary action.

t/ .02.2026

4
5.

6.

7.

Regis1 K:imih\!i;£iibn
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeIc Uk

PROVISIONAL
ENROLLMENT

NOTIFICATION

}bNo: of 2026/RG/LP Dated: / 1 .02.2026

It is hereby notified that vide High Court Order Dated : 10: 2.2026

Mr. Pervaiz Ahmad Bhat
S/o Gh Ahmad Bhat
R/o Chinpaz Mohallah Tehsil Ajaz, District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-51-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syel isain)
dmi

(
forwarded to the: -
Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Pervaiz Ahmad Bhat, Advocate

. ..... for information and necessary action.

CIS - Qb /RG/LP Dated : / 1 ' .02.2026No:

Copy
1

2
3.

4
5.

6.

7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

idea

PROVISI
ENROLLMENT

NOTIFICATION

No: Jq 3 of 2026/RG/LP Dated: IF 02.2026

It is hereby notified that vide High Court Order Dated .:10.2.2026

Mr. Shakir Mohiuddin Malla
S/o Gh Mohiuddin Malla
R/o Markipora Bala Tehsil Dangiwacha, District Bararmulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-52-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Sye' }sain);abI
Registrar inistration

No: b
forwarded to the: -
Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shakir Mohiuddin Malla, Advocate

. .. ... for information and necessary action.

abQ 1-a /RG/LP Dated: .02.2026

4
5.

6.

7

el:nistRegistrar%m
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+c +( Se

PROVISIONAL
ENROLLMENT

NOTIFICATION

2qqNo: of 2026/RG/LP Dated: I/ .02.2026

It is hereby notified that vide High Court Order Dated :'1 062.2026

Ms. Sameena Afzal
D/o Mohammad Afzal Dar
R/o GuIld Khaja Qasim Tehsil Pattan, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.J K-53-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Sye' %a nil
Registrar AdministratIon

No: (

Principal District and Sessions Judge, Baramulla
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sameena Afzal, Advocate

. .. ...for information and necessary action.

g
forwarded to the: -

Q3 &-? 11

/RG/LP Dated: \I 02.2026

Copy
1

2
3.

4
5.

6.

7

b
aTAdmi'ni\strRegist
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

leSe nR

PROVISIONAL
ENROLLMENT

NOTIFICATION

PgsNo: of 2026/RG/LP Dat,d, I ) .02.2026

It is hereby notified that vide High Court Order Dated ' 10:2.2026

Mr. Sheikh Aatif Ahmad
S/o Sheikh Mushtaq Ahmad
R/o Sheikh Mohalla Saloora, Tehsil & District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-54-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed BMa dtIslain)
Registrar inistration

G
forwarded to the: -
Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Ganderbal
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sheikh Aatif Ahmad, Advocate

. .. ... for information and necessary action.

aRI _ 2rG /RG/LP Dated: it .02.2026kNo:

4
5.

6.

7

Regis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSt

PROVISIONAL
ENROLLMENT

NOTIFICATION

lgCNo: of 2026/RG/LP Dated: 11 .02.2026

It is hereby notified that vide High Court Order Dated ’ 10:2.2026

Ms. Sheevana Shahbaz
D/o Shahbaz Ahmad Akhoon
R/o Noorbagh Momin Abad Tehsil Sopore, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-55-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
Ly6

(Syed 1%ljtabi'Hugsain)

d/ag- r) /RG/LP Dated: // ===' T:"';t'’m
forwarded to the: -
Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same,
Ms. Sheevana Shahbaz, Advocate

. .. ... for information and necessary actio

No:

Copy
1

2
3.

4
5.

6.

7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSc +X}

PROVISIONAL
ENROLLMENT

NOTIFICATION

9qlNo: of 2026/RG/LP Dated : C / .02.2026

It is hereby notified that vide High Court Order Dated f 10-,2.2026

Ms. Samana Khatoon
D/o Ghulam Mohd Malla
R/o Durbal Bemina, Tehsil & District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-56-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

y?bE)(Syed ltaba

(
forwarded to the: -

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Samana Khatoon, Advocate

. .. ... for information and necessary action.

tt 3 - lb /RG/LP D,t,d: II .02.2026 ([ M'No:

Copy
1

2
3.

4
5.

6.

7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

eX eXeX

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: all of 2026/RG/LP Dated: II 02.2026

It is hereby notified that vide High Court Order Dated : 1$2.2026

Mr. Shakir Mushtaq Parray
S/o Mushtaq Ahmad Parray
R/o Mirpora Chewdara Tehsil Beerwah, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-57-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed ';aba iain)
Regjstrar inistra

(t) 1_28 „„„ „,.„ // .,2.2,26

forwarded to the: -
Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shakir Mushtaq Parray, Advocate

. .. ... for information and necessary action.

No:

4

5.

6.

7

Regis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Seqe BR

fiiin
PROVISIONAL

ENROLLMENT

NOTIFICATION

SqlNo: of 2026/RG/LP D,t,d: tI . .02.2026

It is hereby notified that vide High Court Order Dated : 102.2026

Ms. Tabasum Fayaz
D/o Fayaz Ahmad Ganie
R/o Syed ]Wehmood Abad Wuyan Tehsil Pampore, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-58-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syel :ab; isain)
Registrar Administra

&
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tabasum Fayaz, Advocate

. .. ... for information and necessary action.

No: ( 29 - 3 C /RG/LP Dated: .02.2026

4

5.

6.

7.

Re
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HIGH COURT OF JAMMU + KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeScSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ JoG of 2026/RG/LP Dated: f / .02.2026

It is hereby notified that vide High Court Order Dated 'la2.2026

Ms. Uzma Rasool
D/o Ghulam Rasool Mir
R/o Thindipora Tehsil Kralpora, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-59-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
,>G

(Syel ltaba Hussain)

q
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Uzma Rasool, Advocate

. .. ... for information and necessary action.

N,; <(g7- q /RG/LP Dated : it .02.2026 tU _ IV\i

4
5.

6.

7.

@ i,„,,(
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Seqe Wk

PROVISIONAL
ENROLLMENT

NOTIFICATION

of 2026/RG/LP Dated : I /No: 3GI .02.2026

It is hereby notified that vide High Court Order Dated 1$2.2026

Ms. Yusrah Qayoom
D/o Abdul Qayoom Bhat
R/o Badaharpora Tehsil Handwara District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-60-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Sye
.dministraRe

N,.-61Qg’S2of 2026/RG/LP D,t,d:

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara n.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Yusrah Qayoom, Advocate

. .. ... for information and necessary action.

tI .02.2026

4
5.

6.

7.

Regt on
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Se gcSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 36 :L of 2026/RG/LP Dated : J 02.2026

It is hereby notified that vide High Court Order Dated , 10.2.2026

Mr. Yawer Ahmad Rather
S/o Abdul Rashid Rather
R/o Charvani Hillow GuIld Murried Tehsil Barbugh Imam Sahib District
Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-61-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order ~FAfM>6
ubsain)

Registrar inistratjon

$N„ (ISg - Cb
Copy forwarded to the: -
1. Principal District and Sessions Judge, Shopian.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Shopian.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Yawer Ahmad Rather, Advocate

. .. ... for information and necessary action.

/RG/LP Dated: If .02.2026

4
5.

6.

7.

a Ttl Fe

dmi;1 on
PIb $

Regiaj
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeRIe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 363 of 2026/RG/LP Dated : g_.02.2026

It is hereby notified that vide High Court Order Dated : to.2.2026

Mr. Zahid Nazir IVIir
S/o Nazir Ahmad Mir
R/o Raki Lojorah Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-62-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

F§IE„,„,a
(Sye
Registrar Administra

Ct ( f – 48
forwarded to the: -

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zahid Nazir Mir, Advocate

. .. ... for information and necessary action.

No: /RG/LP Dated: 1/ .02.2026
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